
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

I.A. NO. 699 OF 2024 

IN 

O.A. NO. 771 OF 2022 
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-Versus- 
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1.  Rejoinder to Reply Affidavit dated 22.08.2025 by the 
Applicant to the IA No. 699/2024 by Jaypee Infratech Ltd 
(Respondent No. 4) alongwith Affidavit. 

 

2.  ANNEXURE R/1: Copy of the Letter dated 26.11.2024 by 
Jaypee Infratech to New Okhla Industrial Development 
Authority. 

 

3.  ANNEXURE R/2: Copy of the updated chart of the status 
of the No. of STPs and the corresponding sewage treatment 
capacity for different sectors in Jaypee Green Wishtown. 

 

4.  ANNEXURE R/3: Copy of the details of occupancy in 
each sector, capacity of the STP established for a particular 
sector and the amount of waste water generated 

 

5.  ANNEXURE R/4: Copy of the photographs of STP-2 
dated 22.08.2025 

 

6.  ANNEXURE R/5 [Colly]: Copy of the Orders dated 
07.08.2024 in Writ Petition No. 7563/2024 and Writ 
Petition No. 8463 of 2025. 

 

7.  ANNEXURE R/6: Copy of the Judgment dated 
17.07.2025 of the Allahabad High Court in Suez India Pvt. 
Ltd. through its Authorised Signatory v. Uttar Pradesh 
Pollution Control Board and Others [ Writ (C) No. 4816 of 
2024]. 

 

8.  ANNEXURE R/7 [Colly]: Copy of the relevant extracts of 
the Writ Petition No. 7563/2024 and Writ Petition No. 8463 
of 2025. 
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9.  ANNEXURE R/8: Copy of the Order dated 21.05.2024 of 
the NGT in Om Prakash and Ors. v. State of Himachal 
Pradesh and Ors. [O.A. No. 83 /2024]. 

 

10.  Proof of service  

 
Place: New Delhi 
Date: 23.08.2025 

DRAWN & FILED BY: 

                                                                     

Mansi Bachani & Shubham Upadhyay 
Advocates for the Respondent No. 4 

29, LGF, Presidential Estate 
Nizamuddin East, New Delhi - 110013 

Email: eldflegal@gmail.com; +91- 8851323704 
SETTLED BY: 
Sanjay Upadhyay 
[Senior Advocate]  

2573

mailto:eldflegal@gmail.com
sua30
Typewritten Text
218-219

sua30
Typewritten Text
220



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

I.A. NO. 699 OF 2024 

IN 

O.A. NO. 771 OF 2022 

IN THE MATTER OF: - 

Nishant Bhargav                                                                                …Applicant 

-Versus- 

State of Uttar Pradesh & Ors.                                                    …Respondent (s) 

REJOINDER TO REPLY AFFIDAVIT DATED 22.08.2025 BY THE 

APPLICANT TO I.A. NO. 699/2024 BY JAYPEE INFRATECH LTD 

(RESPONDENT NO. 4). 

MOST RESPECTFULLY SHOWETH: 

1. That this Hon’ble Tribunal is presently seized of the issue of compliances 

undertaken by the Jaypee Infratech Ltd., through its Implementation and 

Monitoring Committee (hereinafter referred as the ‘Respondent No, 4’), 

after it has taken over from the previous owner through NCLT/NCLAT 

proceedings, for proper disposal of wastewater as well as compliance with 

the Construction and Demolition Waste Management Rules, 2016 along 

with the development of the Sewage Treatment Plant in the Jaypee 

Infratech Green Wish Town Project. 

2. That the Respondent No. 4 had filed an Interlocutory Application No. 699 

of 2024 to place on record additional documents, which include the Stay 

Order of the Hon’ble High Court of Allahabad on the compensation 

imposed by the Uttar Pradesh Pollution Control Board as well as the 

Consent to Operate for STP 2, established at Sector 133 of Jaypee Green 

Wishtown, Noida.  

3. That this Hon’ble Tribunal was pleased to issue Notice on 02.01.2025 and 

granted three weeks to the Applicant, Nishant Bhargav, to file documents 
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in response to the said IA. It is pertinent to mention that after a delay of 

almost six-seven months, the Applicant herein, two days before the 

hearing before this Hon’ble Tribunal, has filed his Reply Affidavit on 

22.08.2025, placing on record letters of the New Okhla Industrial 

Development Authority to allege that the STP is not functioning properly.  

4. That, save and except what is specifically admitted hereunder, each and 

every averment, submission, allegation and contention of the Applicant in 

their Affidavit dated 22.08.2025, which have not been specifically 

admitted, herein and which are inconsistent with the tenor of the present 

Rejoinder, may be treated as specifically denied and not admitted by the 

Respondent No 4.  

5. That the Original Applicant is misrepresenting the information with 

respect to the working of the STP, for reasons best known to him, despite 

the photographs clearly showing the working condition of the STP 2 at 

Sector 133. In his Affidavit of 22.08.2025, no pictures have been provided 

to substantiate the allegation that the wastewater is released in Noida Drain 

in the middle of the night. Further, no official from Respondent No. 4 was 

present at the time of the alleged inspection and the same is disputed by 

the Respondent No. 4 herein. 

6. That particularly, in response to the Letter dated 19.11.2024 of the Okhla 

Industrial Development Authority, Respondent No. 4 has replied on 

26.11.2024, inter alia, objecting to the allegations pertaining to improper 

disposal of wastewater and clarifying that the STP is in working condition 

and the compliance with the Consent conditions is being monitored by the 

Uttar Pradesh Control Board. Furthermore, it is believed that Paras Mall, 

constructed in Sector 133, could be releasing wastewater through the 

sewer connection, and the Respondent No. 4 is not liable for the same. It 
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is pertinent to mention that post the said communication, no further 

response was received from the Okhla Development Authority on the said 

issue. The true copy of the Reply Letter dated 26.11.2024 is marked and 

annexed as ANNEXURE R/1.  

7. That thereafter, the Applicant herein has complained against the 

Respondent No. 4 again on IGRS portal , specifically with respect to the 

mismanagement of sewer water from the labour huts and alleged violation 

of the Orders of this Hon’ble Tribunal. The Applicant has placed the letter 

of 04.03.2025 from the New Okhla Development Authority to the 

Respondent No. 4 herein, stating that a fine of Rs. 25,000/- is being 

imposed for the alleged pollution. At the outset, it is pertinent to mention 

that the Respondent No. 4 has not received the letter of 04.03.2025, and 

the letter placed on record also does not include any receipt from the 

Respondent No. 4 herein. It is surprising that a Letter which has not been 

received by Respondent No. 4 is in the possession of the Applicant, 

although it has not been marked to the Applicant. However, on merits, the 

Respondent No. 4 submits that there is no sewerage being disposed of 

from the labour huts into the Noida Drain and the same is being duly 

managed in accordance with law.  

8. That with respect to the allegations of air pollution, again, no proof of the 

same has been submitted by the Applicant or even in the Letter of 

04.03.2025 by the New Okhla Industrial Development Authority, and 

thus, the imposition and calculation of compensation is without any basis 

in facts. It is pertinent to mention that no major construction is ongoing at 

the moment, and minor touch-ups and painting work are going on in the 

buildings. Thus, there is no question of pollution as alleged by the 

Applicant or the New Okhla Industrial Development Authority. In any 
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case the regulator is the UPPCB and they have not pointed out any such 

violations. In any case, the  Respondent No. 4 reserves the right to duly 

respond to the said issue to the New Okhla Industrial Development 

Authority as and when received. It is, however, surprising that the 

Applicant has not produced a single document showcasing that the 

Applicant had approached the management of Respondent No. 4 herein 

for raising the abovementioned grievances. This clearly highlights that the 

complaints are being filed for reasons which are not bonafide and for 

extraneous reasons.  

9. That it is also pertinent to mention that on 31.07.2024, the Respondent No. 

4 herein had filed a Compliance Affidavit clarifying the occupancy of the 

society, capacity of each STP and stage of construction each STP. Since 

then, there has been an update in the status of the functioning capacity of 

the STPs as well as the occupancy in the said sectors. The updated chart, 

along with the occupancy status, is being submitted in the present 

Affidavit for ready reference of this Hon’ble Tribunal. The updated status 

clarifies that the STP’s of the four sectors are in working condition and are 

duly catering to the needs of the residents of Sector 133.  

True Copy of the Updated Chart is marked and annexed as ANNEXURE 

R/2. 

True Copy of the details of occupancy in each sector, capacity of the STP 

established for a particular sector and the amount of waste water generated 

( Load Sheet)  is marked and annexed as ANNEXURE R/3. 

True copies of the photographs of STP-2 dated 22.08.2025 are marked and 

annexed as ANNEXURE R/4. 

10. That further, specifically on the issue of compensation previously imposed 

by the Uttar Pradesh Pollution Control Board vide Direction dated 
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15.05.2023 read with 26.07.2024, the same had been stayed by the 

Hon’ble High Court on 06.09.2024 in Writ Petition No. 7563/2024 and 

Writ Petition No. 8463 of 2024. [Refer Annexure A/1 and Annexure A/2 

of I.A. No. 699/2024]. It is pertinent to mention that the said interim order 

has been continued by the Hon’ble High Court vide Order dated 

07.08.2024. True copy of the Orders dated 07.08.2024 in Writ Petition No. 

7563/2024 and Writ Petition No. 8463 of 2025, are marked and annexed 

as ANNEXURE R/5 [Colly]. 

11. That it is also pertinent to mention that the Hon’ble High Court of 

Allahabad vide the Judgment dated 17.07.2025 in Suez India Pvt. Ltd. 

through its Authorized Signatory v. Uttar Pradesh Pollution Control Board 

and Others [ Writ (C) No. 4816 of 2024] has clarified that the State 

Pollution Control Boards have no powers to impose environmental 

compensation upon any person or industry and it can merely file an 

application before NGT under Section 15 read with Section 18 of the NGT 

Act. True Copy of the relevant extracts of the Judgment dated 17.07.2025 

of the Allahabad High Court in Suez India Pvt. Ltd. through its Authorized 

Signatory v. Uttar Pradesh Pollution Control Board and Others [ Writ (C) 

No. 4816 of 2024] is marked and annexed as ANNEXURE R/6. 

12. It should also be brought before this Hon’ble Tribunal in the latest 

Judgment of Delhi Pollution Control Committee v. Lodhi property Co. 

Ltd. Etc [Civil Appeal No. 757 of 2013], the mechanism of levy of 

compensation has to be worked out by way of subordinate legislation. 

Further, there are other discrepancies that were been pointed out due to 

which the Hon’ble Supreme Court has again listed the matter on 

15.09.2025 directing to the MOEF&CC to be a party to respond to the 

queries. In other words, there is no finality to the said Judgment on the 
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mechanism of levy of compensation as it is a subject to the Direction No. 

(C) which states that – “it is further directed that the power to impose or 

collect restitutionary or compensatory damages or the requirement to 

furnish the bank guarantees as an ex ante measure under Sections 33A 

and 31A of the Water and Air Acts shall be enforced only after detailing 

the principle and procedure incorporating basic principles of natural 

justice in the subordinate legislation” 

Hence, till such position is clear, it is submitted that the High Court’s 

decision shall hold.  

13. Further, the issue of calculation of compensation for the period of 

insolvency is also pending adjudication before the Hon’ble High Court in 

Writ Petition No. 7563/2024 and Writ Petition No. 8463 of 2025. 

Accordingly, the present Original Application may be disposed of in view 

of the pendency of the similar proceedings before the Hon’ble High Court 

of Allahabad in view of the Judgment of the Hon’ble Supreme Court in 

State of Andhra Pradesh v. Raghu Ramakrishna Raju Kanumuru [ Diary 

No. 16486/2022].  

True Copy of the relevant extracts of the Writ Petition No. 7563/2024 and 

Writ Petition No. 8463 of 2025 are marked and annexed herein as 

ANNEXURE R/7 [Colly]. 

14. This Hon’ble Tribunal may further take strict note of the conduct of the 

Applicant herein, who is enlarging the scope of the present Letter Petition 

by filing frivolous complaints. It is pertinent to note that this Hon’ble 

Tribunal vide Order dated 21.05.2024 in Om Prakash and Ors. v. State of 

Himachal Pradesh and Ors. [O.A. No. 83 /2024] has clearly stated that if 

complainant has all the resources and can engage advocates to represent 

himself, Letter Petitions should not be entertained by this Hon’ble 
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Tribunal. In the humble submission of the Respondent No. 4, the main 

grievance pertaining to the construction of STP-2 no longer survives as 

the same has been operational since last year. True copy of the Order dated 

21.05.2024 is marked and annexed as ANNEXURE R/8. 

15. That in view of the abovementioned facts, it is the humble submission of 

the Applicant herein that the present matter may be disposed of as the issue 

raised by the Applicant, in the OA, no longer survives in view of the 

developments shared through the updated chart as well as ongoing 

proceedings on the similar issue before the Hon’ble High Court. 

 

Place: New Delhi 
Date: 23.08.2025 

DRAWN & FILED BY: 

                                                                     

Mansi Bachani & Shubham Upadhyay 
Advocates for the Respondent No. 4 

29, LGF, Presidential Estate 
Nizamuddin East, New Delhi - 110013 

Email: eldflegal@gmail.com; +91- 8851323704 
 

SETTLED BY: 
Sanjay Upadhyay 
[Senior Advocate] 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

IA.NO. OF 

2025 IN 

ORIGINAL APPLICATION NO 771 OF 2022 

IN THE MATTER OF: 

Nishant Bhargav 

-Versus-

State of Uttar Pradesh & Ors. 

AFFIDAVIT 

... Applicant 

. .. Respondent (s) 

I, Apurva.Pragya S/o Shri Dinesh Narayan Sinha aged about 49 Yrs. the Authorized 

Signatory for M/s Jaypee Infratech Ltd. , having registered office at Sector-128 Noida-

201304, do hereby solemnly affirms and declares as under: 

1. That I am fully conversant of the facts and circumstances of the matter and am 

competent to swear this affidavit. 

2. The contents of the accompanying Application are true and correct to the best of my 

knowledge and have been drafted by the counsel on my instructions and nothing material 

has been concealed therefrom. 

DEPONENT 

2 AUG 202.~ 
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Jaypee Greens Wish Town 
Sector-Wise Waste Water Generation 

 
Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

1 STP-1 Sector-
128 

20.03.2016 4* 3.25 
=13 

1 Module of  
3.25 MLD 

2.54 
MLD 

2.3 MLD Yes 
(3.25MLD) 

From 
28.09.2016 to 
31.12.2017 
 
From 
01.01.2018 to 
31.12.2019 
 
From 
01.01.2020 to 
31.12.2020 
 
 
From 
01.01.2021 to 
31.12.2025 
 

Ref No. F88126/C-1 / 
Shamati Jal / 117 /2016 /7 
dated 28.09.2016 
 
Ref no. 2889 / UPPCB / 
NOIDA 
(UPPCBRO)/CTO/water/NO
IDA/2017 dated 26/03/2018 
Ref no. 76769 / UPPCB / 
NOIDA (UPPCBRO) 
/CTO/water/NOIDA/2019 
dated 11/06/2020 
 
Ref no. 115588 / UPPCB / 
NOIDA 
(UPPCBRO)/CTO/water/N
OIDA/2020 dated 
31/03/2021 
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

2 STP-1A Sector-
131 

10.06.2024  2* 3.25 
=6.5 

1Module of 
3.25MLD 

1.5 
MLD 

1.35 
MLD 

Yes 
(3.25MLD) 

From 
31.07.2024 
To 
31.12.2026 

Ref No. 
209778/UPPCB/Noida(UPP
CBRO)/CTO/both/NOIDA/
2024 dared 30.08.2024 
 
Online application submitted 
on 22.07.2023 for obtaining 
CTO U/s 25/26 of Water Act 
1974 & under section 21/22 
of Air Act 1981. 
 
Application rejected by 
UPPCB via ref: no. 189008/ 
UPPCB/Noida 
(UPPCBRO)/CTO/ 
both/NOIDA/2023 dated 
09.10.2023 due to following 
reason 
 
“The Project propend has not 

given a clear answer to the 

query, the environment 

compensation imposed by the 

Boards letter no. H93575/C-
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

1/Air/ 1040/Parya 

kshatipoorti/2023 dated 

15.05.2023 Rs500000.00 & 

Boards letter no. H935754/C-

1/ water/1177/Parya 

Kshatipoorti/2023 dated 

15.05.2023 Rs.54780000.00 

has not been deposited”.  
 
Further application submitted 
on 24.12.2023 for obtaining 
CTO U/s 25/26 of water act 
1974 & under section 21/22 
of Air, acts 1981. 
Query raised by UPPCB after 
submission of application 
Reply of query was submitted 
online 
Application rejected by 
UPPCB via ref: no. 198606/ 
UPPCB/Noida 
(UPPCBRO)/CTO/both/NOI
DA/2023 dated 19.03.2024 
due to following reason 
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

“1.   Project proponent has 

not submitted the compliance 

report of board SCN letter no. 

H02911/C-1/vayu-

1040/Ka.Ba.No.-

Parya.kshati/2023 dated 

14/11/2023 for imposition of 

Rs.50,000.00 – 

environmental compensation. 

2.     Project Proponent has 

not submitted the compliance 

report reply of Board SCN 

letter no. H02912/C-1/vayu-

1040 Ka.ba.No. Kshati/2023 

dated 14/11/2023 for 

imposition of Rs.5,00000.00 – 

environmental 

compensation”. 
  
Further, Application for CTO 
submitted on 11.02.2024, 
which was again rejected on 
29.03.2024 by the UPPCB 
due to non-submission of 
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

compliance report with 
respect to the Show Cause 
Notice dated 15.05.2023 and 
Compensation of Rs. 
5,47,80,000. 
 
Application for CTO was 
submitted again in May 2024, 
which was processed and 
Consent was granted on 
31.07.2024. 

3 STP-2 Sector-
133 

15.01.2024 2*3.25=6.5 1Module of 
3.25 MLD 

2.00 
MLD 

1.8 MLD Yes 
(3.25MLD) 

From 
07.09.2024 to 
31.12.2028 

Reference No. 
220412/UPPCB/Noida(UPP
CBRO)/CTO/both/NOIDA/
2024 
 
 
Online application submitted 
on 11.02.2024 for obtaining 
CTO U/s 25/26 of water act 
1974 & under section 21/22 
of Air, act 1981. 
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

Application rejected by 
UPPCB via ref: no. 
202804/UPPCB/Noida(UPP
CBRO)/CTO/both/Noida/20
24 dated 29.03.2024 due to 
following reason. 
 
The inspection of the industry 
was done on 20.02.2004 and 
unit was raised query online 
on 26.02.2024 unit has not 
submitted reply on following 
information / documents. 
1. Compliance report of 

environmental compensation 

of Rs.54780000.00 imposed 

by board letter no. 

H935754/C-

1/water/1177/Parya 

kshatipoorti/2023 dated 

15.05.2023 Rs.54780000.00 

has not been deposited”. 
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

4 STP-3 Sector-
134 

30.12.2019 4*3.25=13 2 Module of 
2X3.25=6.5
MLD 

4.324 
MLD 

3.9 MLD Yes 
(3.25MLD) 

From 
01.01.2020 to 
31.12.2020 
 
 
From 
01.01.2021 to 
31.12.2025 
 

Ref no. 76769 / UPPCB / 
NOIDA (UPPCBRO) 
/CTO/water/NOIDA/2019 
dated 11/06/2020 
Ref no. 115588 / UPPCB / 
NOIDA 
(UPPCBRO)/CTO/water/N
OIDA/2020 dated 
31/03/2021 

 Total 
capacity 

  36 MLD 16.5 MLD 10.364 9.35   The total proposed capacity of 

STP was initially envisaged to 

be 39 MLD. However,  Jaypee 

Hospital land area of 18 acre 

has been handed to Max and 

has been developed as Max 

Hospital so considering that 

change the proposed 39 MLD 

of STP has been reduced to 36 

MLD. 

The township has been 

designed for total population 

of 2,06,394 people. The 

present population residing is  

94,293 residents. Accordingly,  
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Sl. 
No. 

Sewage 
Treatment 
Plant  

Location  Establishment 
year 

Proposed 
Capacity 
(MLD) 

Operational Qty of 
Waste
water 
(MLD) 

Qty of 
Treated 
water 
(MLD)   

Consent to 
Operate 
issued by 
UPPCB  

Validity Remarks 

the present commissioned 

STPs of 5 units of total 

capacity 16.29 MLD has 

higher capacity than that 

needed to cater the estimated 

sewage to be generated i.e. 

12.84 MLD. The capacities of 

STP shall be enhanced with the 

gradual development and 

increase in population load. 
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JAYPEE GREENS, WISHTOWN 

STP LOAD – PRESENT AND NEAR FUTURE (OC APPLIED) SCENARIO 

 

TOTAL STP PROPOSED CAPACITY - 39 KLD 

TOTAL REQUIREMENT (OC RECEIVED & APPLIED (FUTURE GROWTH)- 12.84 MLD 

TOTAL COMMISSIONED/PROVIDED (PRESENT)- 16.25 MLD 

STP 1 

OC obtained /Applied 

Total Dwelling Unit 4276 

Plots 193 

Total Population (ppl)   21848 

Water requirement (KLD)   2949.4 

Sewage Generated (KLD)   2507.0 

Sewage Generation  
(Convienient Shopping)   14.6 

Sewage Generation  
(Visitors)- PD/GH/Institutional   16.2 

Total Sewage Generated   2537.8 

STP (KLD)   3172.2 

TOTAL CAPACITY STP  (MLD)   3.17 

Commissioned STP capacity (STP-1) 
3.25 

 

STP 1A 

OC obtained 

Sr.No. Project Tower DUs Ppl 
1 KBA-2 & 3 2 158 711 

OC Applied       
1 KBA (B-1,5,6,12,14) 5 423 1904 

2 KBA(B-9,10) 2 237 1067 

3 PD  750 10125 

 Total Population (ppl) 13806 

 Water requirement (KLD) 1864 

 Sewage Generated (KLD) 1491 

 STP  (KLD) 1864 

 STP  (MLD)  1.86  
     
 STP Capacity (STP 1A)- Present Scenario 1.86 MLD 

 STP Provided (STP 1A) Capacity  3.25 MLD 
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STP-2 

Sr.No. Project Tower DUs Ppl 
OC Obtained       

1 
Kensinton Park Apartment & Hegihts  
(B-16,17,18) 9 

1017 
4577 

2 Kensington Park 1 (PD) 811 10949 
OC Applied   

1 KPA-8 1 113 509 
2 KPA15,KPH-1 5 193 869 
3 KPH-2,3 2 150 675 
4 KPA- 10,11 2 228 1026 

     
 Total Population (ppl) 18603 

 Water requirement (KLD) 2511 

 Sewage Generated (KLD) 2009 

 STP  (KLD) 2411 

 STP  (MLD)  2.41  
     
 STP (STP-2) Capacity Required  2.41 MLD 

     
 STP (STP-2) Provided Capacity   3.25 MLD 
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STP-3 

Sr.No. Project Tower DUs Ppl 

OC Granted     

1 Klassic Heights (B-34A)   250 1125 
2 Kosmos (B-35)   808 3636 
3 Kosmos (B-36)   1275 5738 
4 Kosmos (B-37)   885 3983 
5 Kosmos (B-38)   1412 6354 
6 Kosmos (B-41B)   284 1278 
7 Kosmos (B-43)   604 2718 
8 Klassic (B-39&40,C1,C2)   598 2691 
9 Klassic (B-41A & B-42)   1298 5841 

10 Kasa Isles (B-44)   0 0 
11 Klassic IB & ONGC(B-45)   615 2768 
12 Klassic Shaurya(B-45)   307 1382 

OC Applied       
1 KM-58,75 2 178 801 
2 KM-24,25 2 160 720 
3  A-2,3 2 224 1008 

 Total Population (ppl)  40041 

 Water requirement (KLD)  5406 

 Sewage Generated (KLD)  4324 

 STP  (KLD)  5406 

 STP  Required Capacity (MLD)  5.4 MLD 

 STP Provided Capacity (STP-3) 2 X 3.25 = 6.5 MLD 
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Item No.12         Court No. 2 

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI. 

 
 

 

Original Application No.83/2024 
 

 
 

Om Prakash and Ors       Applicant 
 

 
Versus 

 
 

State of Himachal Pradesh & Ors.     Respondents 

 
 

 

Date of hearing: 21.05.2024 
 
 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER. 
      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

  
  

 Applicant:   Mr. Bharat Bhushan and Mr. Vineet Kumar Singh,  

    Advocates for Applicant (through VC) 

 
 

Respondents: None  
 

ORDER 
 

 

1. Mr. Bharat Bhushan and Mr. Vineet Kumar Singh, advocate have 

appeared representing complainants.  

 

2. This Tribunal has already held, if complainant has all resources 

and can engage advocates to represent himself/themselves than the letter 

petition should not be entertained by this Tribunal, and complainant 

must file proper application in accordance with rules, if he/they have any 

grievance which involves a substantial question relating to environment 

arising due to contamination of the enactments mentioned in Schedule of 

NGT Act, 2010. 

 

3. In view thereof, we decline to proceed further on this letter petition 

but a liberty is granted to the complainant to approach Tribunal by filing 

218789
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a proper application in accordance with rules, if any grievance cognizable 

by this Tribunal under NGT Act, 2010, exists.  

 
4. With above observations, this application is disposed of.      

 
 

 
 

      Sudhir Agarwal, JM 

 

 
 

Dr. Afroz Ahmad, EM 
May 21, 2024 
OA No. 83/2024 
PU 
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